Syllabus of the Training programme for the Bailiff of Subordinate Courts of the State - Civil Procedure Code

Chapter /Part Name of Chapter Sub-Head Para/Sec./ Order L Rule
LECTURE-1 : SERVICE OF SUMMONS

Preliminary Definition Sec.2(17)(d)
Part -1 Suit in general. Summons and Discovery Sec.27 to 32.
Schedule-I Recognized Agent and Pleader Service to Agent 0.3, R-3,5 &6.
Schedule-I Issue & Service of Summons O.5R-1t0 30
Schedule-I Pleading generally Address for service of notice. O6R-14 A

LECTURE-2 : EXECUTION OF DECREE AND ORDER,
Part -Il Execution Attachment Sec.60 to 63
Schedule-l Attendance of witnesses confined or detained in prisons. 0.16 A,R-1to7
Schedule-I Execution of decree and order Application for execution 0.21, R-22 & 23
Schedule-l Execution of decree and order Process for execution 0.21, R-24 & 25
Schedule-l Execution of decree and order Mode of execution 0.21, R-30 & 36
Schedule-l Execution of decree and order Arrest and detention 0.21, R-37 to 40
Schedule-I Execution of decree and order Attachment of property 0.21, R-42to 57
LECTURE-3 : SPECIFIC PROVISIONS

Schedule-I Appearance of party and consequence of non- Effect of Service. O9R-1t03,5
Schedule-l Summons and attendance of witness. 0.16, R-1to 21
Schedule-I Suit by or against govt 0-27,R-2,4 &6
Schedule-I Suit by or against Military 0-28,R-1& 3
Schedule-I Suit by or against Corporation Service on Corporation 0-29,R-2
Schedule-l Suit by or against Firm 0-30,R-35&7.
Schedule-I Arrest and attachment for judgment Arrest before judgment 0-38, R-1.
Schedule-I Arrest and attachment for judgment Attachment before judgment. 0-38, R-6,7,12 & 14.
Schedule-l Miscellaneous 0-48, R-1to 3.
Schedule-l Chartered High Court - 0-49, R-1to 3.




part XI Miscellaneous orders and notices to be in writing 142
Syllabus of the Training programme for the Bailiff of Subordinate Courts of the State - Civil Manual
Chapter /Part Name of Chapter Sub-Head Para/Sec./ Order L Rule
Lecture-4 : Appearance of Defendants, Processes, Instructions under Special Acts etc
Chapter 11l Appearance of Defendants Issue and service of Summons to 2910 39
Defendant
Chp. Vi Processes Examination of witness about to leave 62
jurisdiction
Expenses of Public Officer -special bailiff (72, 198
Processes 92 to 108
Chp. Xl Suits by or Against Special Classes of Persons. Minors 242, 245
Paupers 250
Chp. XIi Mortgage Suits. Service of Notice U/s.83 253(2)&(5)
Notice to Mortgagee 253(6)
Service of Notice of payment 253(7)&(14)
Chp. XIV Guardians and wards Service of Notice 271(3)
Lecture-5 :Execution of Decrees, Records, etc
Chp. XV Rules and Instructions under Special Acts Service of Petitions and notices 272(8); 273(7,12,14);
278(10,11); 279(11 to 13);
281(iv), 5 & XXV,
Chp. XIX Execution of Decrees General Instructions for the conduct of 315, 316, 322 to 327
businesses in execution proceedings
Giving possession of immovable property [335 to 337
Arrest and Detention of judgment-debtors |340 to 348
Attachment of property 351 to 368
Sale 369 to 373
Resistance 391& 392
Growing crops 393 to 395
Chp. XXI Instructions to Lower Courts regarding appeals in the High |Instructions to lower Court regarding 437 & 438

Court.

appeals in the HC




Chp. XXl Court Fees and Process Fees remuneration 439
Chp. XXl Oath and Affidavits Oath and Affidavits 459
Chp. XXIV Records assistance of bailiff 490(4)
Classification of Records 462
Arrangement of records in files. 463
Transmit ion of records to the district 476 to 479
Record Room
Arrangement of records in the Record 485 to 489
Room.
Preservation and destruction of Record [490
Lecture-6 :Establishment, Correspondence, Inspection, Account, etc.
Chp. XXVIII  [Establishment Appointments 521 to 523
Promotion 525,526 & 527
Supervision 530,531
Punishment 533
Leave & Transfer 534 & 535
Distribution of Work 544,546 to 549
Duties of Bailiffs and supervision over 551 to 568
them
Chp. XXX Post and Correspondence - 594, 595, 596,597, 600, 603,
616, 617
Chp. XXXIV  |Superintendence and Inspection Process-serving Establishment matters referred to in para
660 VII
Chp. XXXV  [Account Process-Fee & Kamgiri book 669, 670
General instruction 679, 680
Civil Manual volume Il Appendices and Form Appendices F, form O, P
Svllabus of the Traininag nroaramme for the Bailitf of Subordinate Courts of the State -Cr. P. C and IPC
Chapter/ Part Name of Chapter Sub-Head Section
LECTURE-7: CRIMINAL PROCEDURE CODE
Chp.IV.B Aid to the Magistrate and the Police. Aid to the Magistrate and the
police, Aid to the to person other 37.38. & 40

than police officer executing
warrant and duty of police Patel




Chp. Vv

Arrest of persons

Arrest by private person and

43
procedure on such arrest.
Arrest how made 46
Search of place entered by person 47
sought to be arrested.
Person arrested to be informed of
grounds of arrest and of right to 50, 50A
bail, etc.
Search of arrested person 51
Power to seize offensive weapons, 52. 60
etc.

Chp. VI part A |Process to compel appearance. Form of summons 61
Summons how served 62
Service of summons on corporate

. o 63
bodies and societies
Service when persons summoned

64

cannnot be found
Procedure when service cannot be 65
effected as before provided.
Service on Government Servant. 66
Service of summons outside local 67
limits.
Proof of service in such cases and
when serving officer not present. 68
Service of summons on witness by 69
post.

Chp. VI part B |Warrant of arrest Form of warrant of arrest and 70
duration.

Power to direct security to be 71
taken
Warrants to whom directed. 72




Warrant may be directed to any

73
person.
Warrant directed to police officer. 74
Notification of substance of 75
warrant.
Person arrested to be brought
: 76
before court without delay.
Where warrant may be executed. 7778
Other rules regarding processes 87 to 90
Miscellaneous Reciprocal arrangements 105
regarding process.
LECTURE-8: INDIAN PENAL CODE
Chp X Of contempts of the authority of public servants General 172 to 190
Chp-lI General Explanation Public Servant 21
Oath 51
Chp-1VvV General Exceptions Private Defence 99
Chp-VI Offences against the State Allowing prisoner of State to 128
escape
Chp-IX Offences by or relating to Public Servants Offences by or relating to Public 166to 171
Servants
Chp-X Contempts of Lawful authority of Public Servant Contempts of Lawful authority of 172 to 190
Public Servant
Chp-XI False Evidence and offences against Public Fabricating false evidence 192
Justice
False Statement made in 199
declaration which is by law
receivable as evidence
Destruction of Document 204




Harbouring offender who has
escaped from custody or where
apprehension has been ordered
etc.,

216 to 223, 225A

Chp-XIV Offences affecting Public Health, Safety, Continuation of nuisance after 291
Convenience, Decency and Morals Injunction to discontinue
Chp-XVI Offences affecting the Human Body Cuasing Hurt and Grievous Hurt 332, 333
Wrongful confinement in secret 346
Assault or Criminal Force 352, 353
otherwise than grave provocation,
to deter public servant to
discharge his duty
Intercourse by Public Servant 376-B, 376(2)(6)
Chp-XVIl Offences against Property Criminal breach of trust by public 409
servant
Chp-XVill Offences relating to Documents and Property Forgery of record of Court or of 466
marks public register, etc.
Syllabus of the Training programme for the Bailiff of Subordinate Courts of the State -Bailiff Manual
Chapter/ Part Name of Chapter Sub-Head Para
Lecture 9 : Processes and Attachment of property
Part I Chpt. |Different kind of process General directions regarding 1to8
I service of process
Chp. 1I On whom and how service to be effected |On whom and how service to 9 to 21
be effected
How to prepare return 22 to 23
Chp. III Service of notice on suggested guardian of |- 24 & 25

minor defendant




Chp. IV

Service of witness summons

26 to 33

Chp. V

Specimen Forms

Various kinds of
endorsements to be made
and certain facts to be stated
on affidavit by bailiffs while
returning the process served
or unserved.

Part II Chp.
VI

Execution

Object and Mode of
execution and Does and
Don't by bailiff

34,35,36,37,38,
39,40,41,42,43,
44,45.46.47 & 48

Chp. VII

Attachment of movable property

Mode, Procedure of
Attachment and attachable
property.

49,50

The movable properties
which cannot be attached
and other direction.

51 to 56

Mode of attachment on
movable property.

57 to 60

Attachment of agricultural
produce.

61 to 73

Chp. VIII

Attachment of immovable property.

Mode, Procedure, objection
etc.

74 to 77

Lecture 10 Proclamation of sale, sales and Delivery of possession of property and specimen Forms

Chp. IX

Proclamation of sale

Mode, Procedure of
proclamation of attached
property.

78 to 81

Procedure of proclamation of
sales

82 & 83




Chp. X

Sales of Immovable property in execution
of decrees.

Precaution for sale

84 to 86

Mode of sale procedure

87 to 98

Chp. XI

Sale of movable property

General directions

99 to 109

Chp. XII

Arrest of a judgment-debtor

Object and Mode of arrest
and Does and Don't by bailiff

110 to 124

Chp. XIII

Delivery of possession of property to
judgment Creditor or purchaser in public
auction.

kind of possession, mode of
delivery & other directions

125 to 133

Delivering of possession of
property to judgment
creditor.

134 to 137

Delivering possession of
property to the purchaser in
public auction.

138 to 141

Chp. XIV

Specimen Forms

Various kinds of forms and
endorsements to be made
and certain facts to be stated
by bailiffs at the time of
attachment /execution
warrant, while returning the
process of attachment.

Part III
Chp. XV

Bailiff's diary

General

142

Specimen form of Bailiff's
diary
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